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tions).. .Please approach the Chairman for 
permission... (Interruptions) .. .Now, Mr. 
Gurupadaswamy. 
 
ANNOUNCEMENT RE. GOVERNMENT   
BUSINESS     FOR    THE WEEK     
COMMENCING     19TH MARCH, 1990 

THE LEADER OF THE HOUSE 
(SHRI M.S. GURUPADASWAMY): 
Madam, I beg to announce that the 
Government business in thi6 House for the 
next week will consist of the following— 

(1) Further discussion on the Motion 
of Thanks on the President's   Address. 

(2) Consideration and passing of the 
Constitution (Scheduled Castes) Orders 
(Amendent) Bill, 1990. 

(3) Discussion on the Resolution 
seeking disapproval of the Code of 
Criminal Procedure (Amendment) 
ordnance, 1990 and consideration and 
passing of the Code of Criminal Procedure 
(Amendment) Bill, 1990, as passed by Lok 
Sabha. 

(4) General discussion on the 
Punjab  Budget for   1990-91. 

(5) Consideration and return of 
the following Bills, as passed by 
Lok Sabha:— 

(a) The Punjab Appropriation (Vote 
on Account) Bill, 1990. 

(b) The Punjab Appropriation Bill, 
1990 relating to Supplementary 
Demands for Grants for 1989-90. 

(6) Genral     discussion  on  the Railway   
Budget,   1990-91 

(7) Consideration and return of the 
following Bills as passed by Lok Sabha:— 

(a) The  Railway   Appropriation   
Bill, 1990 relating   to Ds- .. mands for 
Grants. 

(b) The Railway Appropriation (No. 
2) Bill, 1990 relating to  Supplementary  
Demands for 

     Grants   1989-90. 

As the Members are aware, the General 
Budget for 1990-91 will be laid at 6.30 
P.M. on Monday, the 19th March, 1990. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN): 
Now, we shall take up the Motion of Thanks 
on the President's Address. Now, Mr.-
Gopalsamy is to speak. Yes, Mr. Gopalsamy • 
• .(Interruptions) . . 1 am not allowing anybody. 
• • (Interrup-tions).. .You have to approach the 
Chairman for permission for raising any issue 
... (Interruptions)... I am not allowing 
anybody and nothing is going on recoro. All 
of you,, please it down.. (Interruptions).. Yes 
Mr. Gopalsamy.. .(Interruptions).. . 

MOTION OF THANKS ON THE 
PRESIDENT'S ADDRESS- Contd. 

SHRI   V.GOPALSAMY (Tamil 
Nadu): Madam, 1 am very happy and I 
congratulate you because you are sitting in the 
Chair when J have the occasion and 
opportunity to speak on the Motion of 
Thanks on' the President's Address. 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRl MURASOLI 
MARAN): lt means he want* more time. 
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SHRI     V.      GOPALSAMY : 
Madam, the elections held to the Legislative 
Assemblies in eight States and one Union 
territory have clearly established the fact 
that again the Congress(I) has been rejected 
totally.. (Interruptions).. rejected lock, stock 
and barrel.. (Interruptions). .We are 
victorious and you have been vanquished.. 
(Interruption). .We are the victors and you 
are the vanquished.. (Interruptions). .What 
happened in Bihar? ...(Interruptions).. What 
Happened in Himachal Pradesh and Madhya 
Pradesh ?. .(Interruptions). .What happened in 
Orissa and Rajasthan?.. (Interruptions) .. And 
what happened even in Manipur? , . 
.(Interruptions)..  

SHRI K.V.   THANGKABALU 
(Tamil Nadu) : Your party was 
totally routed in Tamil Nadu 
in  the      Lok Sabha elections 
. .(Interruptions).. 

SHRI     V.        GOPALSAMY: 
Madam, our Congress(1) friends were   
building   castles in the air . 
.. (Interruptions).. Our Congress(I) friends 

from Tamil Nadu were building castles in 
the air, expecting to succeed in    
Pondicherry.   Alas, 
in Pondicherry   also they have lost 
. .(Interruptions).. 

SHRI V. NARAYANASAMY 
(Pondicherry) : Let us see how long the 
Government lasts there.. (Interruptions).. 

SHRI V. GOPALSAMY : 
Now, in Pondicherry also, Madam, 
they have been ousted from power.. 
(Interruptions).. You have been 
ousted      from      power there 
.. (Interruptions).. you have been 
thrown  out   of the throne.. 
(Interruptions)... .Mr. Narayanasamy, can 
you form a Government in Pondicherry? I 
am asking you, Mr. Narayanasamy. 
.(Interruptions).. 

SHRI V. NARAYANASAMY: Let us 
see for how many days your Government 
continues there .. (Interruptions).. 

SHRI V. GOPALSAMY : In all 
the      States      you      have   lost.. 
(Interruptions)______ At least save your 
vocal cords because you will have to shout 
more in the future. 

Madam, in the Maharashtra 
Parliamentary elections, they won in 163 
Assembly segments. But, in this Assembly 
elections, despite triangular contests, they 
were able to win only. 142 seats. So, the 
message is clear. So the message is clear, 
that you have been rejected not only in the 
north but also in the south. You were ruling 
in Pondicherry but now you have lost power 
there and you have been thrown out there 
too. The message of Bofors which did not 
reach the south in the parliamentary •lections 
has now reached there.. 

SHRI H. HANUMANTHAPPA 
(Karnataka) : Why do you forget     
Karnataka  and  Andhra? 

SHRI V. GOPALSAMY : In Tamil 
Nadu the chief of the Congress Party is 
writing the epitaph of the Congress in Tamil 
Nadu. You have been thrown out there. 
Even in Palani.. 

SHRI   S.K.T.     RAMACHANDRAN 
(Tamil Nadu) : What about you?   Tamil 
Nadu  people  have rejected you.   You have    
no face thepe. 

SHRI V. GOPALSAMY : Of sourse, I 
have to agree with my friend, Mr. S.K.T. 
Ramachandran, because in the Assembly 
elections in some of the constituencies the 
Cogress-I forfeited its deposit money despite 
its alliance with the Anna DMK. We won in 
Pondicherry. That is very clear. Your fate is 
sealed once and for all in Tamil Nadu.   You  
lost  power in   1967. 
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You were thrown out in Tamil Nadu. Now it 
is 1990. Till this date you could not enter 
the Fort. That is a feet. That Is crystal clear.. 
(Interruptions) , Madam, you should sot add 
this time; the time taken away by the 
interruptions should not  bo considered... 

SHRI H. HANUMANTHAPPA : What 
is "you should not? He cannot dictate to the 
chair. 

SHRI V. GOPALSAMY : I am only 
making a request to the Chair.. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN) : 
I would request honourable   Members   not   
to   interrupt. 

SHRI V. GOPALSAMY : I am the last 
person to dictate. That is the monopoly of 
Fotedar, not mine. That is the monopoly of 
Fotedar, dictating and threatening the 
Chair..   (Interruptions) 

SHRI DIPEN GHOSH (West Bengal) : 
Madam is enjoying... Madam, you can 
enjoy from the high pedestal. 

SHRI V. GOPALSAMY : This National 
Front Government is fulfilling the promises 
and assurances given in its election 
manifesto one after another. Till a year ago 
people were not aware of the election 
manifesto of the party which was in power 
at the Centre for nearly 40 years because it 
was only an eyewash document released on 
the eve of the election. But we assured the 
people in the election manifesto that the 
Fifty-ninth Constitutional Amendment 
would be repealed. It has been repealed. We 
assured 'the people that a committee would be 
constituted for electoral reforms,  has been 
constituted. We assured the people that we 
would bring a Bill for creating the institution 
of Lok Pal. A Bill has been brought. So the 
promises the National Front 

made to the people, it is fulfilling them one 
by one. It is a glittering feather in the cap of 
Mr V.P. Singh. Of course, we arc the ruling 
party in Tamil Nadu and we have fulfilled 
almost all the promises which we made in 
our manifesto. Under the dynamic 
stewardship of Dr. Kalia-gnar, my leader, the 
leader of the DMK, we have fulfilled more 
than 75 of the promises made in the •lection 
manifesto of the DMK Party.. 

SHRI PAWAN KUMAR BANSAL 
(Punjab) : Are you speaking of the National 
Front's manifesto or of DMK manifesto. 
For whom are you speaking ? We want to 
be wiser... 

SHRI V.   GOPALSAMY : This 
Government is committed to democracy to 
fight those trends, the nefarious designs and 
trends designed by the erstwhile 
Government to destroy the democratic 
institutions. 

Can the country forget the pernicious, 
malicious and most dangerous Defamation 
Bill? For what purpose did it interfere with 
the voice of the Press? But the Press from 
Cape Comorin to the Himalayas rose with 
on voice. The Government had to bow down 
and retreat and withdraw the Bill. Madam, it 
would be my bounden duty to salute and 
express our party's gratitude and thanks on 
behalf of the freedom loving people to the 
honourable President for not putting this most 
pernicious Post Office Bill but returning it to 
the Parliament for reconsideration, despite 
protests from the previous Government. The 
then Government brought this obnoxious and 
awkward Bill, the Post Office Bill, poke its 
nose into private affairs of individuals, to 
destroy the concept of Fundamental Rights. 
At this juncture I will request the Prime 
Minister to see that section 5 of the Telrgra-
phs Act and section 26 of   the   Post 
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Office Act are scrapped, are deleted, because 
it is the legacy of the colonial regimt. 

Madam, for the first time the In-ter-Statc 
Council is to be constituted. For the first time 
the concept of federalism is being accepted by 
the Government in power in Delhi. For the 
first time the Prime Minister declares that 
even if a loaf of bread. we get we will share it 
with the States. That sort of Government is in 
Delhi today. The previous Government tried 
to buildoze the States and tried to treat the 
State Governments and Chief Ministers as if 
they are coming for doles here. The situation 
is changed now. The State Governments and 
the Centre are equal partners^—inter-
dependent. That is the concept of federalism 
which this country is having at the present 
juncture. 

As far as the Mandal Commission is 
concerned, I would like to tell this 
Government, I would like to make an appeal 
to the Prime Minister and the Government, 
that there is no necessity for any more 
committees. The recommendations are very 
much clear. It would be a time-consuming 
process. A single law will be enough. Ad-
ministrative action will do. I request the 
Government to consider my suggestion, 
because the backward classes, socially and 
educationally, were thrown in the lurch, in the 
name of caste, in the name of religion, for 
thousands of years. Now they have to get a 
new deal. Madam, I would like to congratulate 
this Government for taking effective measures 
to give solace, a new deal, for the farming 
community. 

Yesterday, my hon. friend, Mr. Thakur, 
was telling that they are proud of 175 million 
tonnes of food production. To whom should 
the credit go? The credit should go to the 
farmers. But what reward did they get from 
the previous Government? I will tell you. 
When we came to power and   wanted to 

help the farmers, we announced 
debt relief to the tune of 107 crores 
of rupees. But that was objected 
to by the Central Government th 
rough NABARD. The State 
Governments were threatened on 
the floor of this very House by Mr. 
S.B. Chavan in his capacity as the 
Finance Minister. He said that they 
would not accept any type of waiving 
of loans or giving debt relief. The 
Central Government threatened the 
State Governments through NA 
BARD that they will not get the 
credit. Now the situation has 
changed. The farming community 
will have relief to the level of a loan 
of Rs. 10,000/-. If it is overdue, they 
will get the benefit. Today the 
farmers heave a sigh of relief. The 
fanners were born in debt, they 
live in debt and they die in debt. 
In the evening of his life, a farmer 
has to pass on the burden of debt 
to his heirs and sons. This is the 
tragedy in the rural areas. This is 
the tragedy of the farmers. For 
the first time, a Government has 
come to power to give solace to the 
farmers. Therefore, I congratulate 
the National Front Government for 
taking these steps in order to help 
the   farming      community. 

Madam, our relationship with our 
neighbours has deteriorated. The previous 
Government was fully responsible for the 
deterioration of our relationship with our 
neighbours. Our relationship with Nepal 
deteriorated. Our relations with Pakistan 
have been foreboding for the lost two or 
three years. Today we don t find any friend. 
Who is responsible? The previous Go-
vernment is responsible for its attitude of a 
big bully in the region and of its big brother 
attitude in the region. You had this big 
brother attitude. You tried to be a regional 
bully. That is the reason. In the President's 
Address, there is a reference to Sri Lanka. 
But I am pained to ask and to point out to 
this Government headed by hon. Shri V.P. 
Singh, why do they try to 
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carry a baby which is not their  own. It was a 
baby of the previous   Government.   IPKF 
was    sent    from here.   The Indo-Sri Lanka 
Accord .was signed in Colombo.   They signed it 
very hastily.   Accord became a discord.   It 
was a flop.   It was   a failure.   We have to 
admit that   it was a failure.    It did not     
serve any purpose.   So, it is the baby of the 
previous  Government  and not your baby.   
The then Prime Minister made a commitment   
that the IPKF would be withdrawn   by De-
cember 1989.   He   himself made a 
commitment.    It is very unfortunate that for 
two and a half years the then Prime Minister 
did not convene all-party  leaders    meet.   
What   to speak of going there?   Madam, the 
previous Government    which was advised by 
the intelligence agency, the RAW, formulated 
a policy, a wonderful   policy  that   once     
the IPKF is being withdrawn,  to     fill up the 
vacuum, they would create an army, the Tamil 
National Army. For that,  Madam, you would 
be shocked and surprised to know that boys 
from the schools were even kidnapped,  which  
was   a forceful conscription.   They       were  
taken to the training camps.   And it is a shock 
and   surprise   that   arms were being sent 
from here for the Tamil   National   Army,   
the   arms called CARL-GVSTAT- small-sized 
cannons which were imported from Bofors 
along with the Bofors guns, those weapons 
were also sent there to the TNA by RAW .   
That has been proved.   The photographs are 
there.   This type of cannon called CARL-
GVSTAT ....(Time        bell rings)    Madam.. 

THE VICE-CHAIRMAN    (SHRIMATI 
JAYANTHI     NATARA-N)  : You have 23 
minutes. 3A 

SHRI V.  GOPALSAMY ;   But 
interruptions were there. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : Try to 
conclude. 

SHRI VIRENDRA      VERMA 
(Uttar Pradesh) : Everybody is hearing his 
speech with interest. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN) : 
But, unfortunately, he has only 23 minutes. 

SHRI DIPEN GHOSH  : It is 
his maiden speech while you are in the 
Chair. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN) : 
Please continue. Sorry for the disturbance. 

SHRI V.        GOPALSAMY   : 
Therefore, Madam, these sophisticated 
weapons were sent from here. What was the 
purpose ? Could they fill up the vacuum? 
They were awaiting anxiously for the 
moment to reach their homes. Most of them 
have now been released by the LTTE to 
reach their homes. A   quistling,   VTDLVN     
Abraham 
Quistling----------history    witnessed in 
Austria——was created by the Nazi 
Germany. This agency, the RAW advised 
the creation of a quistling in Sri Lanka, who 
is the so-called Chief Minister of the North-
East because th elections were bogus. Only 8 
per cent took part in the polls. Even he said 
that the polls were not fair polls. The Chief 
Minister so called, was sitting in the IPKF 
camp in the Cantonment, and he was giving 
interviews. And somebody wrote a letter to 
Doordarshan about that he was not provided 
even an office. Then he was given a chair 
and a desk. Where is he now? His 
whereabouts are not known. Those who sell 
their souls and conscience betraying their own 
homeland, at the behest of some 
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neighbouring power and playing to 
the tunes of the neighbouring power 
will meet such a fate. He could 
not command any support in his 
own homeland. And this is the 
fate of the person who goes and 
trusts the previous Prime Minister 
of India. This is the fate that he 
has. Madam, this inteligence agen 
cy, the RAW, I am told, had crores 
and crores of rupees under its dis 
posal. . When this country was reel 
ing under poverty, when you were 
not able to implement schemes be 
cause of constraint of funds, crores 
and crores of rupees have been spent 
and soldiers have been killed. And 
who is responsible for that? To 
satisfy the ego of just one indivi 
dual who was at the helm of affairs 
here, they had to die. For every 
drop of blod of the soldiers of India, 
the then Prime Minister's ego was 
responsible, and also equally res 
ponsible for thousands of Tamils who 
were killed. What for this IPKF 
sent there ? Was it sent to create 
divisions, to create split, to follow 
the policy of the British divide and 
rvle? Tamils were killed. They 
were   butchered. Indescribable 
horrors were committed against the Tamil 
popultion. I do not want to describe the 
details because of the paucity of time. 

THEVICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN) : 
The time is over. Please conclude now. 

SHRI V. GOPALSAMY : Therefore, 
Madam, there should be a thorough probe 
whether this intelligence agency did get the 
sanction of the authority from the Central 
Cabinet, or was it an arbitrary action. If you 
do not want to discredit the agency, at least 
an internal probe is necessary. It is as impor-
tant as the Bofors. The country's money, 
crores and crores of rupees have been spent 
and thousands of soldiers had to die on the 
foreign soil and thousands of the Tamils 

had to die. The previous Govern 
ment is accountable and answer 
able for all these things. And these 
quislings had to come and get the 
advice from one person whose code 
name was CHANDRANA RNW. 
Whether he was acting on his own 
behalf or at the behest of some 
body, there should be a thorough 
probe what happened. It should 
also be found out what role this 
intelligence   agency   played. It 
should come to light. It should be exposed. It 
is high time to do this. I would like to make 
an appeal to this Government to do all these 
things. So, this previous Government 
bungled and bungled and bungled like 
anything in the Sri Lankan  matter. 

SHRI V. NARAYANASAMY : Where 
is Vardaraja Perumal now? 

SHRI V. GOPALSAMY : I want to ask 
you the same question. Are you searching 
your baby now because he was created by 
you ? You have left him in the lurch. No, 
you are not searching him. You have simply 
left him in the lurch. (Interruptions). 
Whoever believes Rajiv Gandhi, he will 
meet the same fate like Mr. Varadaraja 
Perumal. (Interruptions). 

THE   VICE CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN)   
: Please  conclude   now. 

SHRI   V.       GOPALSAMY   : 
Madam, I am saying what is ha 
ppening there. He could not stay 
there, because he has no local support. 
He could not stay there with the 
help of your IPKF. You were 
supporting  him. (Interruptions). 

SHRI V. NARAYANASAMYT 
Will you please tell me, where is Vardaraja 
Perumal today? 

SHRI V.   GOPALSAMY : We are also 
very much worried. 
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THE VICE-CHAIRMAN 
(SHRIMATI    JAYANTHI NATARAJAN)   
: Please conclude now. 

SHRI V. GOPALSAMY : There are, 
Madam, many skeletons in the •upboard of 
the previous Government. A-32Q is also one 
of them. The Airbus A-320 was purchased. 
A deal to the tune of Rs. 2,500 crores was 
struck. But, Madam, I am very sorry to say 
that India is made a guinea-pig in this 
experiment. (Interruptions). The then Prime 
Minister he would never board Airbus A-
320. It was only for poor people like 
Narayanasamy and myself. 

SHRI V. NARAYANASAMY : What   
is   your   achievement? 

SHRI V. GOPALSAMY : Our 
achievement you have been told in 
Pondicherry. 

SHRI V. NARAYANASAMY : What is 
your attitude on Sri Lanka' Your talks have 
failed ? (Interruptions). 

SHRI V. GOPALSAMY : You are 
going to see the achievements in Sri Lanka. 

THE VICE-CHAIRMAN 
(SHRIMATI   JAYANTHI   NATARAJAN)   
: Please conclude   now. 

SHRI V. GOPALSAMY : Therefore, 
Madam, I would like to congratulate the 
Government for taking effective measures to 
restore democracy in this country.   Thank 
you. 

SHRI H. HANUMANTHAPPA : 
Madam, Gopalsamy was speaking on behalf 
of the DMK. He said, the Accord was the 
baby of the previous Government. What is 
his advice to the present Government? What 
is his advice to the present Government, 
whether they should adopt it or kill the baby. 
He has not spelt it out. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN) : 
Shri Jagannath Mishra. (Interruptions). 

SHRIV. GOPALSAMY : Where is the 
baby? (Interruptions) That is finished.   
(Interruptions). 
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**As Expunged as ordered by the 
Chair. 
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**Expunged as ordered by the Chair 

 
SHRI SATYA PRAKASH 

MALAVIYA (Uttar Pradesh) : The conduct 
of the Election Comm-mission cannot be 
discussed in this House. . . . Interruptions) ... 
I am on a point of order. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Let him speak. 
He is on a point of order. 

SHRI SATYA PRAKASH MALAVIYA 
: Madam, Dr. Jagannath Mishra has made 
certain allegations against the Election 
Commission. Now the law is that the 
conduct of the Election Commission cannot 
be discussed in this House. If they arc 
aggrieved, let them go and file an election 
petition, but the conduct of the Election Com-
mission cannot be discussed here. . . . 
(Interruptions) . . . 

LOO P.M. 

DR. JAGANNATH MISHRA : It is a 
statement of fact. 

 
Dr.     Jagannath    Mishra    has 

made       certain allegations 
against the Election Commission. My 
contention is that the conduct of the 
Election Commission cannot be discussed 
in this House. Therefore, I request you 
kindly to give a ruling on this point. 

THE VICE-CHAIRMAN (SHRI 
MATI JAYANTHI NATA 
RAJAN) : Let me go through the 
records. If there is any allegation 
against the Election Commission, 
then, I will direct him to withraw. 
(Interruptions). 
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SHRI PAWAN KUMAR BANSAL : I 
am on a different point. (Interruptions). 

SHRI  SATYA        PRAKASH - 
MALAVIYA : You are challenging the Chair's 
ruling.   (Interruptions). 

SHRI PAWAN KUMAR BANSAL : 
Wo have to refer to that. We are talking of 
the institutions sought to be strengthened by 
the Government. 

SHRI SATYA PRAKASH 
MALAVIYA : Wa are going to take into 
account whatever has been said. We will go 
through the record to see if there is anything 
against the Rules, that is all, and act accord-
ing to the Rules. (Interruptions). 
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DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh) : Madam, Bihar is ... 
(Interruptions). J am from Telangana area. 
It is Telangana area which fought against the 
Nizam with all its might and saved India 
and democracy. (Interruptions). 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra) : Madam, 
Telangana is in Andhra Pradesh. He is from 
Andhra Pradesh. He says he is from 
Telangana. 

DR. G. VIJAYA MOHAN REDDY : 
Madam, the party . . . (Interruptions). 

THE VICE-CHAIRMAN   (SHRIMATI  
JAYANTHI     NATARAJAN) :   Please do 
not interrupt him. 

DR. G. VIJAYA MOHAN REDDY : . . 
. which gives freedom to landlords to 
deprive the poor sections of the society and 
crush them, has no right to make Parliament 
a debating club for certain affairs of Bihar. 
What has been the attitude of that party to 
the left forces of the country, to the demo-
eractic forces of the country ? Consistently 
it has suppressed the left forces and the 
democratic forces. Its onslaught was against 
West Bengal and Kerala which have brought 
forward the most progressive legislations 
which have not even seen the light of the 
President's approval. That is why there is a 
great change after the elecitons to Parliament 
and Assemblies. Afresh breeze is blowing 
through the country's body politic. We 
know that the problems our country is 
facing are great like poverty and 
unemployment. But, for the first time, I see 
in the entire area of development a sincere 
approach with commitment. I attach great 
importance to this aspect. I think that the 
change that has been brought about by the 
will of the people is a qualitative change in 
the present 

world context. Democracy thrives in India.   
People are changing the base of the social 
set-up, the economic set-up, in India   
through their own participation.    After 
freedom, there had been great expectations 
of the people who fought for freedom, the 
workers, the peasants and the intelligentsia.      
But,   in   the   long run, their hopes were 
belied.   The Directive Principles of the 
Constitution have been flouted. Huge con-
centration of wealth and productive forces in 
a very few hands has emerged . There are all 
the evils of corruption, black market, parallel 
economy, rising prices and the like.   Who 
are responsible for all this?   I ask this august 
House.    But now, Madam, there is a sincere 
approach in the true traditions of our national 
movement.      A    consensus     approach is 
being worked out on all national policies 
which, I feel, is very essential.   This is the 
single major difference from the old order.   
That is why  the  old   order   has   changed 
yielding place to the new.    As I said in the 
beginning itself,  it is a qualitative   change   
in   the   body politic of our country. 

Kashmir has been discussed. The peasant 
movements of Kashmir and the erstwhile 
Hyderabad State were powerful movements. 
They broke the Mountbatton Award to 
pieces and saved the integrity of our 
country. The blood of thousands of peasant 
martyrs was shed. And today, Madam, I can 
tell you that Kashmir is not only a symbol of 
secularism but also a symbol of the unity 
and integrity of our country. But for that 
peasant movement, the Maharajas would have 
declared independence and there was danger 
of balkanisation of the country. That was a 
great role in the history of our country, 
played by the peasants of Kashmir. I can 
never imagine that the peasants who gave 
rise to such a powerful movement can today 
go under the servitude of Pakistan landlords 
because Pakistan is the most reactionary 
oligarchy where landlords arc ruling with 
the 
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help of the military. With the policy of the 
National Front Government which is 
pronounced, the policy of consensus 
approach, we can win over the people and I 
am sure, this Government will satisfactorily 
solve the Kashmir problem. Here, there is 
one thing which I want to bring to the notice 
of the Government. Pakistan authori-rities and 
Madam Bhutto are trying "to get the 
Mujahideen forces diverted because they have 
failed to break Afghanistan. Now they are 
being used against Kashmir, against the 
Indian Union. That is why insurgency has to 
be dealt with a firm hand and we must always 
be vigilant on our borders as our Prime 
Minister has said, to give them back. I want 
to make one more point in this connection 
because Kashmir is agitating the minds of 
people. Pakistan has bombed the rural areas 
of Balu-chistanjand tribal villages of North 
West Frontier Province consistently for 
years, to subjugate these people. And we 
know what is happening in Sind. I do not 
know what the position of Pakistan will be in 
the world context. 

Now, coming to Punjab, very sincere 
attempts are being made by the present 
Government to heal the wounds of the Sikhs. 
Everybody will appreciate the measures that 
this Government is taking. The Fifty-Ninth 
Amendment has been repealed. It is a very 
very significant step. And today, it is 
heartening to note that the moderate Sikhs 
are participating in the all-party meeting and 
will play a greater role in  the solution of 
Punjab crisis. 

About communal peace, I want to bring 
to the attention of all the Members of the 
House one thing. You may say whatever you 
may like. You may say so many things, but 
the atmosphere of tension is not there after 
the National Front Government has taken 
over. It is very significant. Go to the streets, 
go anywhere, you will see that the 

atmosphere is free of tension. The tension is 
not there at all. Communal peace will have to 
be maintained . at all costs. And I am 
confident, Madam, that the issue of Ram 
Janambhoomi-Babri Masjid will also be 
solved in a peaceful atmosphere. I am 
confident that this Government will be able to 
achieve this also. Because India has a great 
civilization, it will not fail us if we want to 
solve the issues in a peaceful and cordial  
atmosphere. 

We are a federal polity, co-operative 
federalism. Madam, I want to state one thing. 
For seven years, not a single project in 
Andhra Pradesh has been cleared, It is very 
surprising, not a single project, industrial 
project, irrigation project or any other 
project, was cleared. It is fit to be entered in 
the Guinness Book. For seven years, not one 
project has been cleared. What is one to 
think of it? With what audacity these people 
talk about Centre-State relations? It is a 
matter of shame that not a single project has 
been cleared in Andhra Pradesh for the last 
seven years. How can we expect that the 
States will tolerate this situation? That is 
why, we earnestly hope that everyone of the 
projects of Andhra Pradesh will be cleared by 
this National Front Government and the 
interests of Andhra Pradesh will be served 
better. For that, an Inter-State Council has 
been formed. It has got a big role to play in 
future in solving the disputes between one 
State and another and between the Centre 
and the States. Democracy and our Federal 
Constitution are the biggest gifts given to us 
by the founding fathers of our Constitution. 
To strengthen democracy, we have to 
strengthen the pillers of democracy and for 
that, we have to safeguard the independence 
of judiciary. Freedom of the press, autonomy 
to media, electoral reforms, Lok Pal Bill are 
very essential and institutions like the CAG, 
etc. should 
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be strengthened. Today, not only these 
institutions are being strengthened, but the 
Government also has come out with a clear-
cut stand on all these matters in the President-
ial Address which should be welcomed by all 
sides of this House. 

Madam, it is heartening to note that the 
present Government has taken steps to procure 
adequate stocks of foodgrains. Now, the 
stocks stand at 11 • 37 million tonnes as 
compared to last years 8-34 million tonnes. 
This will stand us in good stead and will help 
us in building up a healthy economy. In this 
context, I would like to tell the Government to 
procure sufficient stocks of edible oils and 
pulses also and we must attempt with all 
sincerity, to achieve self-sufficiency in the 
production of pulses and edible oils. In the same 
context, I want to refer to the policy of the 
previous Government of importing seeds from 
the multinationals, irrespective of our 
requirements, without any rationale, and this 
has been criticized by the farm scientists in the 
country also. The entire agricultural policy was 
exposed to destabilization by the 
multinationals. I want this Government to 
change this policy of importing of seeds in 
order to see that indigenous seeds production is 
done in a proper way. There has always been 
an attempt to associate the farmers 
representatives in formulating the agricultural 
policies of our country and this Government 
has made all those wishes of the Indian farming 
community take concrete shape. This 
Government has firmly committed itself to 
ensuring remunerative prices to the farmers 
backed by adequate market support arrange-
ments. So, this Government will introduce 
change in the formula for computing the cost 
of production in order to ensure full 
accounting of all costs and this new method 
will be reflected in the support prices to be 
announced for the next kharif 

I season.   This is a great step forward. 

This Government has committed itself to 
establishing a genuine Panchayati Raj 
system to enable the rural population to 
participate in the political process. Specific 
proposals in this regard will be put up 
before the Inter-State Council. This is the 
type of approach which is required in the 
country now. If we have to solve a problem 
we have to involve the people and get the 
maximum participation of the people and 
this Government is very sincerely putting all 
these principles into practice. That is why in 
the beginning itself I said that, in keeping 
with the traditions of the national 
movement, the policy of consensus has to be 
adopted by this Government and this has to 
be appreciated by all sides of the House and 
the people of this country have welcomed 
this. 

SHRI VITHALRAO MADHAVRAO 
JADHAV : It is the rejected   Telugu   
Desam   Party. 

DR. G. VIJAYA MOHAN REDDY : 
About the Congress(I), I do not want to say 
antything. For seven years not even one 
project was cleared by the Centre and they 
even tried to torpedo the scheme of 
providing rice at two rupees a kilo. Riots 
have been engineeredi caste riots have been 
engineered and so many things have been 
done by these people and I do not want to 
go into all those things just now. Even today 
the atmosphere in Andhra Pradesh is such 
that the secutity of political parties and 
honest political workers is threatened. That 
is why I say that time will answer. You just 
wait. Five years is too short a period in the 
life of a nation. The Congress(I) has been 
defeated throughout the   country. 
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SHRI VITHALRAO MADHAV RAO 
JADHAV: Maharashtra is an example in the 
country. 

DR. G. VIJAYA MOHAN . REDDY: In 
Maharashtra the secular forces have won. 
(Interruptions) Madam, I wholeheartedly 
support the . Motion and I congratulate the 
Government on its performance in all aspects 
of policy matters. Thank you. 

PROF. CHANDRESH P. THAKUR 
(Bihar): Madam Vice-Chairman, I thank you 
for giving me an opportunity to speak on t he 
motion of Thanks  to the  President... 

THE VICE-CHAIRMAN (SHRI-MATI 
JAYANTHI NATARAJAN): Prof. Thankur, 
you may please con-. tuine at 5 o'clock. 

New the House stands adjourned for 
lunch till 2. 30. 

The House then adjourned for 
lunch at thirtyone minutes    past 
one of the clock. 

The House reassembled after lunch at thirty-five 
minutes past two of the clock. The Vice-
Cairman (Dr. R. K. Poddar) in the Chair. 

RESOLUTION RE.WELFARE OF 
DISABLED PERSONS 

THE VICE-CHAIRMAN (DR. R.K. 
PODDAR): Shri Chaturanan Mishra—not 
here. Shri M. C. Bhandare   to move his 
Resolution. 

SHRl MURLIDHAR CHANDRA- 
KANT BHANDARE (Maharashtra): 
Mr.       Vice-Chairman, Sir.     I 
beg to move the following Resolution; 

"Having regard to the fact that— 

the disabled are among the most 
vulnerable sections of our society; there is 
an urgent need to acknowledge and realise 
their specific rights and needs so as to 
ensure enjoyment of fundamental rights 
by them on a footing of real equality 
with other members of society: 

any laxity to check and eliminate their 
exploitation and treatment of a 
discriminatory, abusive or degrading 
nature would result in further 
deterioration of their conditions; 

this House while expressing its concern 
for them reiterates its firm support to their 
cause and recommends   that :— 

(1) steps be taken to secure to 
thedisablcd equalisation of opportunities, 
full participation and independent  living; 

(2) prompt measures be taken for 
effectively securing them economic, social 
and cultural rights besides providing them 
pension, social insurance against sickness 
and accident, rehabilitation,education, 
vocational training and employment and 
suitable working conditions; 

(3) these measures be put on a 
permanent footing through appropriate 
legislation; 

(4) prompt legislative actions 
including the amendment of the 
Constitution be taken to provide for:— 

(i) positive discrimination in favour of 
the disabled with provision for deterrent 
punishment for discrimination  against 
them; 

(ii) a minimum quota of jobs for the 
disabled in employment; 


